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Mew Standard Engineering Company
Limided, Bomhay

SIEL SHRI GEORGL FLRNANDES
Will the Minisier of FINANCT ke plensed
to refer 1o the meply given fo  Starred
Question Mo, 3% on the ad March, 1969
andd siale

fn' whether the investigations into the
charges against the New Siandand Engincer-
ing Co. lrd., Bombay have since been
conmprleted ;

(b whether any prosecution has been
launched m the light of the invesigalions ;
and

¢ b so. the details thereof 7

[HE MIRISTER OF STATE IN THI
MIKISTRY OF FINANCE (SHRI P, O,
SETHI! ¢ a2 O the basis of the investi-
pations concucied so far, 24 show couse
notices including seven 10 Mis,  MNew Stan-
dard Eogineering T, Lid., have been issued
by ihe Enforcement Direclorate 0 the
different companies and persons concerned,
for prima focie contravention of the Foreign
Fxchange Kegulateon Acl, 1947, lssue of
wome more show cause notices s under
consideralion.

b Mo prosedution  procetdings have
a0 far been  lounched,  Replies 1o the show
cause motices are  awailed, The gquestan
whether any  prosecution  proveeding should
be launched will be considered by the
Director of Enforcement during the oourse
of it inguiry proceemings  commended
ynder section 230 of 1he Foreign Exchange
Regulation Act, 1947,

€} Does not arlse,

Writing off of loan 1o Matlonal Coal
Developmeent Corporation

1062, SHRI GEORGE FERMNANDES :
Will the Minister of PETROLEUM AND
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CHEMICALS, AND MINES AND METALS
be pleased 1o state :

(i whether Government  have under
comederation any  proposal to write off the
Inany given 1o the Nationsl Coal Develop-
asenl Corporation :

(b il o, the detail thereof ;

) whether  the  Clairman/Managing
Pviestor of &, C. D, C. has sent 10 Govern-
meM any proposals 1o provide Boancial
reliel 1o the Corporation ; and

11!-1 il so, Government's reaction there-
L)

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND METALS
(SHRI JAGANATH RAD) : () to (d).
The Chairman  National Coal Development
Corporation has made ceriain proposals for
reconstrsction of caplisl srocture of the
Corporation.  The matter has betn remitied
for detsiled siody by = commimee, The
repon of the commitice iy awidited.

Realisatbon of Tax Arrears of Shei Haridus
Mlisndhra

SHRI GEORGE FERNANDES ;
SHRI JYOTIRMOY DASU :

Will the Mipiver of FINANCE be
Pleased to staie :

var whether bis anestion has beeg drawn
o the udgment delivered by Jusice P. B.
Mukeree of the Caleutta High Court on the
1/13th November, 1968, in which he says
that cver sincc the  wiachmen: on Shri
Haridas  Mundhra's assets oo Lthe ZHih
February, 1964, “nothing whatever has been
done 10 realise ihe des of  Hardas
Mundhra™ ;

(b} i so, the reasons for the ladure on
the pan of the awhorities 0 excome the
anachnwal order |

(€ whether any sleps have since becn
taken 1o execute the said order i and

() il 80, the details tbereol T
THE MINISTER OF STATL IN THE

MINISTRY OF FINANCE SHRI P. C.
SETHI) : ja) Yes Sir.

(b) 1o (dj. The Caleutta High Court
bad io jis judgment dated 11/13th Movember,

1os).

ERAVAMA &, |F9] (KAKA)

Writen Amimirs 146

1988 referred 1o the attachment on Shri
Haridas  Mundhra’s  asseis on the  28th
February, 1964, The sttachment on 28,2 [964
was only in respecd of the option nght of
Shri Mundhra 1o purchase 519, shares of
Turner Morrison & Co. Lid, at a wipulated
contideration. The Goveroment is already
examining the guestion of geiting the
remarks of the High Court referred to in
part (a) suftably amended ‘expunged,

The certificate (fcers and A. D, M, had
fixed a oumber of hearings for the sale of
ihe wapd oplion right The Cenilicate (fhoer
paised an onder om 2521966 1o the effecy
that he way pot competent (o el this
‘option right® in view of the High Couft's
order dated 213194 in the decree in Suoit
MNe. 600 of 1961 and the Department should
obiain permission of the Court for the sale.

Recently the Court has by it judgment
dated 14,7195 sppoinied & Reseiver 1o
hand over the shares of Turmer Morrison
& Co. Lud., to Shri Mundhra st the wipula=
ted peice. The injunciion granted by the
Court hay been vacated and the Tax Re-
covery Officer bas boco gracited liberty 1o
exccute the attachment made by the lncome-
tas Depantment. A copy of the judgmient
ool awaited and further action will be
taken on receipt of the same.

It may, however, be memtioped that
apart from the attachaent of the aid “opiica
right” all powibie weps for recovery were
taken by the Department from time 1o time.
The ather asssts of Bhri Mundhra were alio
placed under atachment. The sttachments
wre, however, under litigation,

feeit % frt sovg faew e

1084, wit Frgre fop : 4 PEnm
w1 afvere fegtew wiv fawim, W
man At fewrs w91 ag e s g
oo fi

(w) war oz sk fe fewdt & o0
am wrgd few wevam agl ko

(w) e g1 mw f& fmai s
wigdfes wreme @ @ & sron S
srvey b & oTperen B oam w0





